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• 4 	 CENTL AL),'LL}ISTTWE TRIBUNAL 

RIGiQNAL i-i. •-. Lii NO: 

• 	 : 0NREppLICATIONNTc .PETITION NO. 

gA 
NVO 	A'PPLICANT(S) 

- 	VGSUS 

. . . 	. . . . . .. •'\.9..-. 	. * .t Qy', • . . FtES PONDENT (S ) 

A 
I 

17.8.5 	Mr Adil Ahmed for the applicant 
1it* 1pP11C*tI 	 Mr S • Au ,Sr • C. C • S. C dr the 

form and wjj tj,0 	respondents. 
. F.of Rs. 5W.

Learned counsel for the appli-!epos,t vide • 	
t°/DNo..'1_ 	cant desires to amend the O.A. which 

is not yet admitted. Leaie granted. 

Amendment to be carried out within 1; 

week. The matter pertains to Single 

0610 	 Bench. 

• / 	 Adjourned to 30.8.1995 before 
Single Bench for admission. 

0 	 M mber 	 vice—Chairman 

pg 

30. 8.95 

• 	
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Mr Adil Ahmed for the applicant. 
Mr S.Ali,Sr.C.G.S,G for the 

respondents on notice. 

The O.A. is admitted and taken 
up for final orders: 

TheO.A, is allowed iii terms 
of the order. No order as to costs, 

- 

Vice—Chairrnan 

Ii 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	:: 	CUWAHATI—S. 

O.R. 	NO. 153 of 1995. 1  

DATE OF DECISION 3O81995. 

; (PETITIONER(S) 

Mr Mu 	Ahrned ADtJOCATE 	FOR THE 
PETITIONER (s) 

VERSUS- 

-I 

• •Ur1ionofIndia&Ors. RESPONDENT () 

/ 

• Mr S.A1-i, 	SI'.G.G.S.G ADV0CiTE FOR THE 
RESPONDENT (s) 

THE HON l  OLE JUsTICE SHRI M. G. CHAUDHAR.I, VICE—GHAIRMN 
XQQX 

1 	Whether Reporters of'local papers may be allowed to 

fr see 	the 	J!Jdgmeflt ? 

2. 	To be referred to the Reporter or-hot ? 7 
• 3.-Whether their Lordships wish to see the rair copy of 	c 	r'lv 

the judgment ? - 

- 	 4. 	Whet her the Judgment is to he circJiated to the other 
• 	Benches ? 

/ul 
Judgment delivered by Hont  bie  Vicehairman. 

L 



11, 

I! 

y 
4' 

GENTRAL ADMINISTRATIVE TRI BUNAL ,GiJWAHAT I BEI'CH. 

Original Application No. 153 of 1995. 

Date of Order : This the '30th Day of August,1995. 

Justice ShrL M.G.Ghaudhari,ViCe—Chairfllafl. 

Shri Anil Kumar Das:, 
Draftsman Grade II, 
Assam Aviation Works Division, 
G.P.W.D. ,Gvahati—l5. 	 . . . Applicant. 

By Advocate Shri AdilAhmed 

- Versus - 

1. 1  Union of India 
represented by the Director General of Works, 

P.W.D. ,Nirman Bhavan, 
New Delhi-110011. 

2. The Superintending Engineer, 
•Assam central uircle, 
C. P.W.D.',Guwahati-21.' 

3. 1  The Executive 'Engineer, 
Assam Aviation Works Division, 
G.P.W.D. ,Guwahatil5.' 

By Advocate Shri S.Ali,Sr.U.G.S.G. 

a D E. a (t9! ADM'cN) 

Heard Mr Adil Ahmed.for- admission. In my opinion the 

can be' disposed of at this stage itself. 'O.°A. is formally 

admitted. Mr S.li,Sr..G.S.0 waives notice for the respondents. 3  

In the facts of the case.written statement dispensed with,t. 

C.A. taken up for final orders. 

2. 	The applicant is working as Draftsrnn Grade-.II in 

the Assam Aviation Works Division, C,P.W'.D.,Guwahati. He was 

served with the memorandum dated 30.693 Annexure1) conveying 

the adverse remerks in the assessment report relating to the 

period from 8.1.91 to 31•'3.'91. The adverse remerk casts a 

contd... 2.: 
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-- 

dOubt on his integrity.' According to the applicant this 

- 	remark is --y unjustified and .unwarranted and it was 

also communicated ofter a long lapse of time. The memorandum 

itself stated that if so desirekthe applicant may submit 

a representation, ainst the adverse rernerks conveyed there-

under withIn 45 dars from the date of its corrinunicatio The 

applicant submitted his representation on 23.7.93, (Annexure-J(a. 

After pointing out various circumstances he stated in the - 

V -  said rpresentation that he vehemently protests against the 

adverse remerk regarding his integrity and reques€ed that the 

same may be, withdrawn or expunged. The representation was 

addressed to the Supezintending Engineer, Assam Central Circle, 

C.P.W.D.,respondent No.2 through the Executive Engineer. - The 

Executive Enneer forwarded the same on 21.4.94 to the 

Superinteriding Engineer for necessary action, vide Annexure-2. 

The applicant sent a reminder on 20.4.'94 and requested for 

early redressal of his grievances. Further representation 

dated 13.6.94 was forwarded was frwardd to respondent No.2 

by theExecutive Engineer on 14.6.94 vide Annexure2(a). 

Another representation was forwarded 	the Executive Engineer 
* 	

. 

on 26.12.94 vide Annexure-2(b). In his forwarding letter' the 

Executive Engineer mad'e a re4uest to respondent No.2 that the 

case of the applicant be decided urgently as he was suffe'ing 

undue hardship for want of non-clearance of his E.B. case 

and his representation was still pending. Similar request was 

made by the Executive Engineer in his letter to the Chief 

Engineer (NEZ) dated 22.4-.'95 forwarding yet another represen-

tation of the applicnt dated 21.14.95 to him. Annexures 2(e) 

and (f) show that the Executive Engineer had also requested 

the Executive Engineer(HQ) and the Superintendihg Engineer, 

Delhi Central Circle-VIII, C.P..D to decide the representations 

- 	

- 	

- 	 . 	 Cfl• 	3..,. 
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of the applicant early. It was pointed out that the the 

- 	 Engineering Drawing Staff Association was pressing hard 

for finalisation of the applicant's E.B. case. Inspite of 

the aforesaid communication the respondent No.2 or the 

superior authorities have not still disposed of the represen-

tation of the applicant on merits which was initially filed 

on 23.'"- .'93.1  A period of two years has already elapsed and 

it is unfair to the applicant to deny him the advantage of 

early decision on his representatiOn. That there has been 

some urgency in the matter as has been ppinted out by the 

Executive Engineer to the superior authorities time and again 

Tatthe applicant has still to know the fate of his 

representation. Unless the representation is decided by the 

concerned authorities after considering the grounds pointed 

out by the applicant for withdrawal or expunging of the 

adverse rmerks it isdifficult for, this. Tribunal also to 

go, on merits -  of the claim of the applicant and speedy relief 

thus cannot be available to the applicant. 
a 

31 	I am therefore satisfied that it isLfit case in 

which the representation of the applicant should be directed 

to be disposed of early. 

4 	In the result, the respondent No.2 is directed to 

decide the representation of the applicant initially filed 

Q' on 23.7.!93  together with 	 representationon 

merits. within a period of 2 months from the date of receipt cYfr- 

,- copy of this order by him.' The decision taken shall communicatec 

to the applicant as soon as it is taken.. If the applicant IS 

aggrieved by the said decision he will be at liberty to 

v prsue his remédes in accordance with the law as he may be 

advised including approaching this Tribunal for relief. 

contd. 4.... 
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O.A. is accordingly al l owe d . ' No order as to costS. 

Copy of the order be supplied to the learned Advocate 

of the applicant as well as to Yx S.Ali,Sr.C.G.S.C. 
/ 

( M.G.GHAUDHRI 
VICE_GHAIBM'N 

pg• 
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2 8 AUG 1395 IN T E CENTRAL ADMINISTRATIVE TRIBUNAL, 
UWAXATI BENCH AT GI 

O.A. No. 153 of 1995 

Anil Kumar Das 
.... pp1icant 

- Vs - 

Union of India and Others 

Respondents 

I N D E X 

Sl.No. 	Particulars 	 Page No. 

10 	 Application 

2. 	 Verification - 	 -
to 

3 • 	 Annexure-1 	 - 

4. 	 Annexure 1(a)  

5 • 	 Annexure-2  

60 	 Anriexure 2(a) 	- 

7 • 	 Annexure 2 (b) 	 - 

8 • 	 Annexure 2 (c) 

9 • 	 Annexure 2 (d) - 	 - 
Annexu±e 2(e) 	- 

Annexure 2(f) 	 - 

12 	 Annexure-3 	 - 	DQb7 

A vocate 
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1. 	 IN TI1ENTPIAL ADMINISTRATIVE TRIBUNAL, 

GUWAJ4ATI BENCH AT GUWAHATI 

O.A. NO. 	OF 1995 

Anjj, Kumar Das 

- Applicant 

- 	aVSa 

Union of India and others 

S 	 .... Respondents 

I N D E X 

Sl.No. 	Particulars 	 - Pages 

Application 4 	 - 	
- 

Verification 
- •.., 	 3. 	

5 
 Annexure-.1 	- 

- - - -\-k\ 
S.'. 	4• 	Annexure-2 	- 

S 	

- 

Annexure-2(a) - -. 
— 

Annexure2(b) - 	- 

Annexure-2(c) 	- 	- 	- 	•.Oo 

Annexure-2(d) -  

9, 	 Annexure-2(e) 	 - 

Anriexurea2(f) 	 - 

Anneure3 	 - 

c C 	,.. 	 Pi(.e d by 

- 	

S 

- 	 .-'Advocate  
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IN THE CENTRAL ADMINISTRATIVE TRIBUAL, 

GUWAHATI BENCH AT GUWAHATI 

Application under Section 19 of the Administrative Tribunal 

Act, 1985. 

Case No. O.A. 	of 1995 

Between 

Anil Kumar Das 	... Applicant 

-Vs.. 	 S  

Union of India and others 

Respondents. 

1. Details of the Applicant 

1. Name of the applicant :-Shri Anil Kumar Das 

Father's name 	 :- Late Chintaharan Das 

Designation & Office 	: Draftsman Grade II. 

in which employed. 	Assam Aviation Works Divisn, 

C.P.W.D. ,Guwahati-15. 

Address for SerViceof: Assam Aviation 
Works Divis all notices 

C.P.W.D. ,Guwahati-15. 

2. Particulars of Respondents 

1. Name and/or designation 
:-1.. Union of India, 	- 

of the Respondents 
represented by the 

- 	the Director General of 

Works,C,p.W.D. ,Nirinan Bhavan, 

New DeThj-110 011. 

2. The Superintending Engineer, 

Assam Central Circle, 

C.P.W.D.,Guwahati-21. 

3. The Executive Engineer, 

S 	Assam Aviation Works Divisici, 

C.P.W.D. ,Guwahati-15. 

.p/3.. 
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3. Particulars of the order against which the 

application is made. 

The application is filed for Expunction of Adverse 

remarks in confidential Reports of applicant's for the 

period from 8.1.91 to 31.3.91 vide letter.No.5(7)/ACC// 

Corif/175 dated Guwahati the 30th June,1993 passed by the 

Executive Engineer (HQ) Assam, Central Circle,CP.W.D., 

Assam Aviation Works Division, 

4, Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of the 	/ 

order against which he wants redressal is within the 

jurisdiction of the Tribunal. 

i4mitation, 

The applicant further declares that the application is 

within the limitation prescribed in Section 21 of the 

Administrative Tribunal Act,1983, 

Facts of the case: 

the facts of the ôase are given below :- 

6.1 That your applicant is an Indian citizen .bybirth and 

as such he is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

6.2 	That your applicant was appointed as Draftsman 

Grade 4111 in the Assam Aviation Works Division, C.P S W.D. 

Guwahati Airport on 24.12.64. He retkdered his service there 

upto 1987 without any blemish. In 1988 he was transferred 

and posted at Assam Centtal Circle, C.P.W.D. Bamunimaidan 

at Guwahati as Draftman Grade XI and he serváed there till 

December,1990 to the entire satisfaction to the Higher 

Authorities. He was transferred from Assarn Central Circle, 

..p/4.. 

- 	 I 
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C.P.W.D., Guwáhati to Assalfl Aviation Works Division, 

C.P.W.D, Guwahati Airport and he joined in the Assam 

Aviation Works Division, C.P.W.D., Guwahati Airport on 

8.1.91 arter being relieved from the office of the Assam 

Central Circle, C.P.W.D. Bamunilnaidan Guwahati on 7.1.91. 

Now he is serving there till, today. 

6.3 	That the Executive Engineer, Assafli Aviation 

Division, C.P.W.D, made an Adverse Remarks in C.R. of your 

applicant for the period from 8.1.91 to 31.3 • 91 (only for 

83 days) and communicated by the department on 30.6.93 

after a lapse of more than two years. The applicant filed 

the representation for ExpunctiOn of Adverse remarks made 

against him during the period from 8.1.91 to 31.3.91 to the 

Superintending Engineer. Assam Central Circle who is the 

competent authority for Expunctiorl of Adverse Remarks on 

23.7.93 after 24 days of receipt of communication made by 

the Department. 

Annexure-i L  is the photocopy of Office Memorandum No. 

5 (7)/ACd/AR/Conf/ 175 dated Guwahati the 30th June, 1993 

£ssuedby the Executive Engineer(HQ) Assam Central Circle, 

C.P.W.D., Bamunirnaidan, Gwahati-21. 

Annexure 1 (a) is the photocopy of the representation 

submitted by the applicant on 23.7.93. 

64 	That till today the department has not dispo- 

sed of the representation submitted by the applicant and 

also not taken any positive steps for early disposal of 

representation. The applicant has also filed many reminder 

I or early disposal of his representation against the Adver 

Remarks made in his C.R. for the period of 8.9.91 to 

The reminders for early disposal of the representation 

submitted by the applicant through proper channel on 

21.4.94,26,12,94 and 22.4.95. But till u#r the Higher 

txxkEHX XXX 	 Authority has not taken 

i 
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C.P.W.D.,Guwahatj to Assam Aviation Works Division, C.P.W.D., 

Guwahati Airport and he joined in the Assam Aviation Works 

Division, C.P.W.D,Guwahatj Airport on 8,1.91 after being 

relieved from the office of the Assam Central Circle,C.p.W,D, 

• 

	

	 Bamunimajdan Guwahatj on 7.1.91. Now he is serving there - 

till today. 

6.3 	That the Executive Engineer, Assam Aviation Division, 

C.P.W.D, madean Adverse Remarks in C.R. of your applicant 

for the period from 8.1.91 to 31.3.91 (only for 83 days) and 

communicated by the department on 30.6.93 after a lapse of 

more than two years. The applicant filed the representation 

for Expunction of Adverse remarks made against him during 

the period from 8.1.91 to 31.3.91 to the Superintending 

Engineer, Assam Central Circle who is the competent authority 

f or Expunction of Adverse Remarks on 23.7.93 after 24 days 

of receipt of c'ommànicatio made by t'e Department. 

Annexure-1 is the photocopy of Office Memorandum 

No. 5(74/AcC/AR/coflf/175 dated Guwahatj the 30th 

June,1993 issued by the Executive Engineer (HQ) Assam 

Central Circle, C.P.W.D., Bamunimaidan,Guwahati.21, 

6.4 	That till today the department has not disposed up 

the representation submitted by the applicant and also4aken 

any positive steps for early disposal of representation. The 

applicant has also filed many reminders for early disposal 

of his representation against theAdverse Remarks made in 

his C.R. for the period of 8.1.91 to 31.3.91. The reminders 

- for early disposal of the. representation submitted by the 

applicant through proper channel on 21.4.94, 14.6.94,26.12.94 

qnd 22.4.95. But till today the Higher Authority has ntt taken 

p/5.. 
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any steps for early disposal of his representation. The 

Department also givenc many reminders to the concerned 

authority for early disposal of representation submitted 

by the applicant. The Department also sent its reminder to 

the concerned authority on 3.3.94,19.4.94 and 14.2.95. But 

till to_day Higher Authority has not taken any steps for 

disposal of the applicant's representation submitted against 

the Adverse remarks in his.C.R, ON from the period from 

8.1.91 to 31.3.91. 

Annexure2 is the photocopy of the applicant's reminder 

to the HighEr Authority for early disposal of applicant's 

representation on 21.4.94. 

Annexure...2(a) is the photocopy of such reminder letter 

by the applicant on 14.6.94. 

Annexure2(b) is the photocopy of wuch reminder letter 

by THE appliant on 26.12.94. 

Annexure..2(c)_ is the photocopy of such reminder letter 

by the appliant on 22,4.95, 

nnexure2(d) is the photocopy of the Department's 

reminder to the Higher authority for early disposal 

of the applicant's representation on 3.3.94 vide 

Department D.O. No.5(7)/Acc/AR/Conf/765, 

Annexure-2J_ is the photocppy of such Department 

reminder letter on 19.4.95 vlde D.O. No.5(7)/ACc/ 

AR/Conf/1 261, 

Anriexure2(f)...js the photocopy of such Department 

reminder letter on 14,2.95 vide D.O. 5(7)/Acc/AR/ 

Conf/13, 	 - 

p/6. . 
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6.5 	That non disposal of the epresentatjon submitted 

by the applicant to the competent authority against the 

Adverse remarks made in his CR, the applicant is suffering 

a lot. He has not been allowed to cross EB i.e. three 

increments M. 50.00 each has been lost. The chance for 

promotion of applicant may also affect accordingly for. Adyerse 

remarks in C.R. So the appliant is compelled to approach this 

Hon'ble Tribunal for Expunction of Adverse Remarks. 

	

6.6. 	That the applicant begs to state that Adverse remarks 

made in CR of the applicant remarks made in C.R. of the 

applicant maybe struck down on theground. of delay in 

communication. It is also covered by the judgments passed 

in many cases in different Bench of Administrative Tribunal, 

These case are Dr. Rakesh Kr. Garg Vs. The State of Himachal 

Pradesh and others decided by the Hon'ble Administrative 

Tribunal, Simla Bench reported In All India Service Law 

Journal in 1994(3) Vol. 53•age 203 also S.C. Jain Vs. The 

State of Punjaband others reported in 1994(26) A.T.C. In 

these cases the Hon'ble Tribunal held that Adverse remarks may 

be struck down on the ground of delay in communication. 

	

6.7 	That Ibe applicant further begs to state that according 

to the C.P.W.D. Manual Vol. I In case of Engineering staff 

a brief narrative report in duplicate on plain paper for a 

period of less than six months from 1st April may be written 

and sent to the next Reporting Officer, in case he has been 

transferred to another unit. However, a full and comprehensive 

report In the prescribed from must be written for a period 

of six months and above and in all cases in which, the 

officer is serving during January to March, unless a full 

.p/7.. 
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report has been received earlier. No report need be written 

for a periods of less than three months. The applicant 

joined in •the Office of Assam Aviation Works Division, 

C.P.W.D., Guwahati Airport on 8.1.91 after relieved from 

the Office of the S.E./ACC on 7.1.91. So the applicant's 

C.R. may be treated as narrative C.R. It also be worth' 

to be mentioned that C.R. is written by the next officer 

of the staff. In the cae of applicant the next reporting 

Officer is Assistant Surveyor of works. It is understood 

that ASW has not written the C.R. of the applicant. A.S.W. 

is repOrting officer of Plariningbranch, but A.S.N has 

been ignored in this particular case. But in this case the 

Reisieing Officer 'i.e. Executive Engineer has written the 

C.R. of the applicant. 

Annexure- is the photocopy of part of C.P.J.D. 

Nanual Vol. I. 

6.8 	That the applicant begs to state that before 

putting adverse remarks in the confidential Reports, the 

concerned Officer may be warned by the Reporting Officer if 

there isafull in the standards of an Officer in relation 

to his oast performance as revealed thL'ough the assessment. 

His attention should be drawn to this fact so that he Can 

• 	 be alerted for improving his performance and does not 

* suffer in his service prospects without knowing about the 

- deterioration in his performance. In this case no warning 

was given, no explanation was called for from the applicant 

• 	 before putting Adverse remarks in applicant's C.R. 

6.9 	That the applicant submits that the procedure 

adopted by the Disciplinary authority in the case of 
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applicant Is improper, malafide and illegal and as such 

the Adverse remarks is liable to be expunged0 

6.10 	That the applicant submits that the Advese remarks 

has been passed without application of mind and in violation 

of rules and as such the -Adverse remarks in confidential 

report is liable to be expunged. 

Relie.f sought for 

• 	 1. That the applicant prayes for expunctiOn of 

Adverse remarks in confidential report of 

• 	 ap1icant for the period from 8.1.91 to 31.3.91 

communicated to applicant vide letter No.5(7)/ACC/ 

ARJConf/175 dated Guwahati the 30th June,1993 - 

• 	 passed by the Exectitive Engineer. 

- 	2. To direct the respondents to allow the applicant 

to cross efficiency Bar (EB). 	- 

- 	 3. Any other relief, entitled to by the applicant. 

L. Costs of the case. 

Grounds for relief with legal provisions 

For that due to delay in communicating the adverse 

remarks beyond the reasonable time of the adverse 

remarks are liable to be quashed. 

For that the Executive Engineer, being a Reviewing 

Qfficer, he has no authority to put adverse remarks 

on the ACR'of the applicant, and as such, the 

adverse 'remarks are liable to be quashed. 

• .p9. 



For that the adverse remarks only for 83 days, 

the same cannot put by the officer concerned as 

the normal period to be written adverse remarks 

is fOr 90 days and and beyond 90 days no adverse 

remarks can be written as prescribed by the 

C.P.Vi.D. Mannual. 

FOr that no warning was given to the applicant 

nor any explanation was 

called be-fore putting adverse remarks. 

For that at any rate the adverse remarks are 

'iable to be quashed. 

9. 	Details Remedies exhausted 

that the applicant declares that he has availed of 

he remedies available to him under the Service 

Rules etc. 

10. 	Matters rot pending with any couxt etc. 

The applIcant further declares that the matter 

regarding which this application has beenm made is 

not pending before any Court of Law as any authority 

of any other Bench of the Tribunal. 

11. 	Particulars of the Ban.Deft/I.P.O. in respect 

the application fee - 

Numbex of I.P.C. - 0 

Name of issuing Post Office -UCV 

Date of issue.of I.P.O. 

P.O. at which payabl&- 

12. 	Details of Index 

In Index in duplicate containing the details of 

the documents to be relied upon is enclosed. 

13. 	List of Enblosures.- As per Index 	...p/1O.. 
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VERIFICATION 

• I t  Shri kuil Kumar Das aged about 54 years Draftsman 

Grade II Assam Aviation Works Division, C.P.t1.D. Guwabati 

Air Port -. 15 do hereby verify that the Contents from 

\are true to my kn owledge 

• 

	

	and be11e± and that I have not suppressed any material 

facts. 

I signed this verification on this  

AuguSt 1995 at Gtiwahati. 

Dated, 

Place - Guwahati. 

Signature 
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GOVERNMENT OF I NDI A 	
NFI DENTIAL. 

CENTRAL PUB. IC WJPXS DARTMENT 

No ,5(7)/ACc/JWConf/ -- 	Dated Gauhati the 	th Jun/93o 

M4ORANDUM 

In the assessiient report of Shri AoKoDas, D/man Gr-II for the, 
period from 8.1.91 to 31.3.91 the following adverse remarks have been 
made $ 

O1i.mn of the Reporto 	 Remarks. 

Item 8 Remarks of Reporting Officer. 	He knows his work well, 
efficient but integrity 
doubtful. 

The remarks are being conveyed in the hope that he will try 
to OverccTfle his deficiencieW'ie will try to irrrove his performance 

d take the remark in a constructive spirit. He is further informed 
that if he so desires, he may aibmit representation within 45 days 
from the date of this communication, otherwise no representation 
will be entertained thereafter. His representation may be sent in 
duplicate, one copy to this office direct and the other copy through 

ri RoDeori, former Executive Engineer, Assam Aviation Work Divn., 
C.P.W.D4  Gauhati-15 who was the reporting officer. 

Shri. AoKoDas,D/man Gr-II, 
Assarn Avn. Works pivn., 

Gauhatil5. 
Through Er. M0K. sthamoort}'v 

EF,/AAp ] 4 ;.ir. 

ExecutA
Cen '

Engin eer(HQ) 
Assam 	 ra]. Circle, 

• 

,,r-+_ 	eT rsT. 

Y,'i 
~0 
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fleceived one Confidenti 	se1ed cover fr.i 	hri A.I.. as,Diifl Gr.fl 

addres5ed to the Suerintendincj Enqifleer, [-,ssa fii Centrai Circ 1.e, 

• C.P..D., Guwehti-21. 

SEN\ 
çcf11 	•• 

• 
•' 

t 

ReCeived one Confidential s.aled cover from Shri A.K. DasD1 man Gr.2 
addressed to the superintending Engineer, Assam Central Circle, 
C.P.W.D., Guwahati21. 

•.1 
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/ 
To 
Shri K,S, Guliani, 
Superintonding F.qgineor, 
Assam Central Circle, 
C.P.W.L, G I. 

ILI 	 I.t 

REGISTERED AID 
dIDENT IAL 

Sir9  

Sub. z.. Adverse Remarks in C.R. of Shri A.K. Das, 
D'man Gr.II for the period from 8-1-91 to 
313-91. 

Ref. * Your Memo No, 5(17)/AAWD/AR/Conf/175 
dt. 30.6..93. 

With rofeznce to your' above Memo conveying the adverse 
remarks in my C,R* for vary brief period from 8.1.91 to 31.3.91. 
Z bog to etato that $i 

	

JII 
	informed that theba remarks as per item 

8No. is 	reporting officer, But as far as I know the repor- 
ting officor Shri t), Des, A.S.W. has never written any C.R. 
for the cboi period. I betive that Shri D. Das, A.S.W. can 
not give such bd remark to my C,Ro because he was happy with 
ayworks,Z feo1, it is written by Shri . Deori, Executive 
Engineer dircotlye 

Yot may kindly note that my direct reporting 
ffico ic SiD. Das, A,S.W. He knows my working and inte-. 

gvity.
j0 4 ziLcjaing Officex is Shri D.P. Goyal Superintanding 

ecntrci Circi e, ho knows my working and inte-
gty 	 Iy 	X ta working under him böfore .1.91. 

You may kindly verify whether the reporting Off i- 
er has given any bad remarks, You may also kindly verify whe-

thor thl Couhtors4gninq Officer, Süperintending Engineer has 
accoptod the bad remarks of Shri R. Deori, ExecUtive Engineer. 

1 feet the bad remarks was given by Shri R. Deori, 
Executive Brgineor without concurrenc, of Reporting Officer and 
Couitersign.ng .Oficar. Shri R. Deori, Executive Engineer was 
having a mind to 'tako vangOnce on me as given in the following 
paragropho, 

1 joined the C,P.W.D. in the Assam Aviation Works 
Diii as D'man Gr,III on 24.12.4 since then I served under 
about 10 Executive Engineers. All these Executive Engineers 
have givon very good report and I never had any adverse remarks 
nor any office memos Even inthis period I have not been served 
any It z/tiax4n9by ShrL . Deori, Executive Engineer expre- 
saing the d;atif action, 

Thereafter, I was transferred as D'man Gr.II to 
AssaCentrt Circle, C.P,W,D, Guwahti-.21 in 1988, There also 

41 workdd under two Superintending Engineers ( Shri S.S.Chandoko 
& Shri D.P. Gop]. ) and one Surveyor of Works (Shri S.K. Jam) 
who were also very happy with my work and there was no adverse 
romark of any kind in my C.R. during this period also. 

ContJ .......p/2. 



I' 	 s2 s' 

(7) On being transferred from Asaain Central Circi a. 
c'w0  Guwahati'21 I reported for duty to Executive Engineer, 
Aaaam Aviation Works Division on 8.1491 against Shri 1 Hussain, 
O'rnon Gr,II. 

Shri Russóin has been retained till 9.6,91 and I was 
given only the wQrk of estimating during that period and the 
came may be Verified from records, Mr. Hussain, D'man (r.Xi 
had handed over me the charge on 14.6.91 after 4 days of 
rotioto frozi this Division office. 

I was not even offered a place to sit & Almirah for 
koc;dng the recorO pertaining to my work. 

The then Executive Engineer, Ausm Aviation Works Divi-
cion rtøined Shxi Hussain about 6 months despite my joining 
o'ci thouSh this Division was not suthorised to retain two 
Dmn G.ZZ end the rosons for his retention best known to 
hb, 

HG ofton ask me to go beck to Circle Office and threat 
o with dio consequences if his verbal order is not obeyed. 

This Is oleo evident from the fotlewing documentary 
óvôdico tntUsbd herewith, 

() Ltto No,21(1)t4/AWD/90/283 dt, 30.1.911. 
(U) tttor No,21UhVMWD/91/1794 dt. 10166091. 

(Lit) Lrttc No. Nit .dt. 2.8.91. 
Uv) Loeor Ne.EDSA 4flZ/Cft.Unit/9142/30 dt • 7.8.91. 

Lotpr No.ED$A/NUZ/SHI/H/32 dt. 10.8.910 
tt' I) çrtox' No, ED$/NaZ/SHI/1Wfl/91/41 dt • 5.9,91 

Tho vindictiv, attitudo of the then Executive Engineer, 
Acc= AvlatUn'Votka Divftioa compelled me to represent the 

o'e tohiçiør outhorityfMaociation to redress my sufferings 

(8) During my service under him I have watched so many 
cort incidont happened in this fLtvision with Shri Deori, 

the Ocl. Ec:utivo Engineer and the staffs of various categoryj 
Na o.vc'o happy with his behaviour except a few which can 
be ciii cVcIl now. His misbehaviour and whimsical attitude 
in the opoilod the environment of this office. 

This Is evident from (I) Complaint of Shri 1(.D. Rain, 
Divicioa1 Aecountrit to Chi Controll or of Accounts and 
Dio Co'a1 of Works fill Executive Engineer, Vi9i1 qnce' a 

e Mootion conducted during 11(92s iik) 	oou 	 g from Asatt. Engineers, Junior Ic Ascint1On S  
to ag3lnat Shr* R. Deori. 

AccópycfPapor cutting regarding the misbehaviour to 
the ctf of Shri R. Deori, Executive Engineer is enclosed 
horowith, 

UEdór the circumstances as stated in fore going 
I vohcmoy protest the adverse remark regarding the 
grity etc. on4 requost you to make the came withdrawn 
expUnge i,.uuodiateiy. 

pa rae 
into- 

or 

Contd ..........p/3. 
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/ 	
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Canzidorjng the facto and feature a it can come to the  conclusion that Shri Daori, xocutivc Engineer has given such t .a bad rGrArt to my CeRe out of biasness m, motivation and mind 7 •V•,.4f  wngeanee. 

I rihall be thankful if a letter of comnuinication r.gardin 
vithdraval be inthated to me expeditiously. 

with varm regards. 

noJ.: Xerox øopieg of aix 
lott2r & copy of 
PQpr cutting. 

/ 	. 	 . 	Tours faithfully, 

Rated the 2W ftlytIR93 0 V .  

(Aiao at) 
- 	 DMan Or XX, 

Assam Avn, Works Division. 

c.a__ 	in 00ri1 coau t.tve EngLnee; (Value U on), Zua3. T 	partmsnt, àrovery, .Uzanbaiar, Oiwahatis.3, for LW 	tentmiaeion to the au thoona.rn.d. 1  

V 	 CA 	DA8) 
. 	

.. 	 V  f_ V 	 - 	
. t. 	. 	'._ 	V.. 	 - 	

to 	 •4; . ' 	. 	
. I 

I •he'.ficBiOOGJL'.Se'criita',typ.Enginiii4p2..Orawing eta?? asaocjatjor
C•P.W*s,Colcuta. tI7apro3sflt4t1øfl against advared rsx,rt 

OflJ4 Pot the cti1i91to 3/ 3/91 -L -one 	d 	suitae :4. 	

' 	epra 	 it 	- ' 	: 	 thatøft. lapas a1- tub'ri, adver 
), 	 report misfliCtcdtd.b..th SUPerihtondin Efl21!ber, V 	 V  V  A Q&'Ccnj' 	CLzc1o,-:Cp, .GLju,hOtj..21 Vida. -: 	.Al/on?./1?5.ted.3oI6/3 itprâvca that We :ae atanding V 

 Ond 	1 on tho.rlorcy e uhim3sjcal O??it ,iripi ap 
iving elflce •viC3 	OUfltry, 	. 

:. 	

. 	

—. -, 	..' 	 •. 	- 
rj 

AC 
V.. 	 V 

• .. V V 
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Goueinmit Of India 
Centel Ub1ic Works Department 

No* 9 (1)/MWD/94,_ 	 Dated the LJ4/94. 

To 

The S ernt.nding giner 
Ag$Cjfl Central Cir(e 	+: 

SUb •. Aduerse Remacs in the Ccfidentia1 Report of 
$bxtA K. Daa, Dftlen, Or .XI for the peri& 
from 961001 to 

agf explan!t ry representatiOn &ted 20.4.u94 

recPjVe5 fgOin hrL Abu, D/Ma 9• Gzwj;g, attached to this 

DiVISIM&4 in  C=noctlM with the above ueit1oned stt)j et is 

sent hteithfOZ. favduf further necessary actiOn at yóur 

fo 

41 

en &p1eaI' \ 
• 	,v 

Ericlo ,* (b. rteientatiofl 
:dated 044w9ti ? 1 # 	1 

/• 	 / 

Executive Qigtneer. 
Aam AUttion WOrks Divt.tioi/ 

? 	 C0  P. W. D,, (Jh ti 15, 

9DYtOI- 

) Shr& % 	siMn O. tX, Aaam Avjtjon rk 
cPWD,,qUbaU..,i5, for 'informati. 

2) Pereonal th. of Shri As  K. Ts, WMan, (Jr.1 I!. 

(T7 

\XUT I VL(J TN EER. 

T~ ~ Vk _ 

\\ 

I.- - 

0 



IPI  Datød,thø 20th April,1994. 
4i TO 

• Aeswi Central aircta 

: 
	 4 '  

C Thr*gh Proper channel ) 

$ub.s" Avoree remarks in the CcfidenUaI ftport 
of. Shr A 	• Dax# 9' man W. II for tho jr1 c 

•'4 

eaLnet adverse rept 
submitted to year dfiae an 23.7.93. 

• 	•• 	•• 	 • 	
••... 

Kn4ait Thy •Oip6ntatlon rubtdtted 
to your affloo m 23.791 with the rqueet to qune 
r.gudiu **dverss r.pct in the QnfidentieL Iftporto 

. 	•• qtte&tGtn10 
 Antim 	b"A ;:a pt, ,eight Aftlhi; 	

that fl dei.tte Of i*be 
• .. ease 4she4 uort(tO)thsfor,  

hLch X am irtn finnniet 	ffl.xt ii also ünder'" 
t&tat my pramottøn ease is bing held Up due to this 
v8O Cofl. 

.Ur9c: tI:ciroumstanaa ntite bo$. X aqain 
• reque . :yhan 	that adVerAe remrk mey\kindl' be 

exn9ed eo th*t. t} ufldu heAlehiPe cau,m 	ma 
00U24 be 	mtticated. It my 

kindly be noted that 1f this odiverso remart is ot expunged 
• 	 time 	I ahli apoaah thiCT for 

redauai o tty ØioVeflC. 

An e,*iy setion in the rttOts nitiid  

	

• • 	• 	Yours ftithfufly. 

791.  

- (• 

	•0 	
'' 

(•••• 	
A.K..as • 	 ) 

• 	- - 	 0' man • .11, 
/ 

Copy to 
The RegiGft4 cr.tery(Z),  D:a4linq &mqLneerinq 
tf sseiatim. CPW), OwImt. , ,dth rqueet 

to expedite the aa e at the apppr1ta leve1. 

The rneh cretaryi CPWD,. 	 • for 
sthni1r action Dloasra. 

• 'N 

N 
• 	• • 	

/ 	?, 9, 
A,K. 1*8 ) 

/ • • 	fiIsLZ 
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GOVT. OF 114DTh 
•UTPAL PUBLB WORKS DEPMTMNT 

Dated the J3J6194. 

/ 
The 	win tending, Engineer 'r  

eCentj Circle, 
W.D 1  

MVerS rllar)ce is the C.R. of Shz,i A. K. 
Ds, WMafl Grt! for the per1o3 from 
8.1•91 t* 31.3091qiv by Shri R Deeri, 
ExecuUve Enr 

closed please find herewith self eg1anatry 
rresanthtion Of Sh?i A. K. 	D/Mrn Group,tI attached 
th this Division for Auther neaeessry ation j4ease. 

Enc10 s One letter. 
Ea$tiveiTineer, 

Ag* AVit1on mrks Divieion, 
.P.w.D., 0rnsh4t154 

El 



.5 	

0 

r 

• 	The Sup.rint.nd&nq ngine.r, 
Aa Central Circle, 
C,P,W,fl, Rmun1atdn, 
GuW*heti ti. 

( Thriugh PTtp. Channel ), 

Subj.et t. A4veesi reserks ii, the C,1, cf $hrf A. PC, Dpi 
fl/Man Cr. U ftp the tsrisd fret 5,lpi t* 
3L.391 aiven by Shri 	Diuri, Fxtstittve Enq!r, 

Ref. 	fft My reeresentatien Ne,Nit dt, 2$693 sO I.,14fl, I 

Sip, 

oo • . 	 Kbdly refer te y ra.rnentsti,ns cited ebve .• 
rerding sy request 0 expuntnp the advere. C.. qtven by 

• 	Deer!, Exejtjç Ingineer ces.wdcatad ti se vide 
ytulttsrPIe,..... 	• • 	- 	 1 •  

Since no further infersetien rqardtn the abets 
subject has bten received by me aft a year fret your q.,d 

-................cell. Tt is ence aaln requested t• exnqe the dnrea 	. • 	mark at sentiened ibm at on .a4y date. 
* 	

Xs.s.nti,nhcratt s 
I • 	DO to the m*ttvsted and unufttfied sdvarse reserk • 	 itsy C.R•  fees 1sft .ried of 03 dna. Iyam" oRe cu# has bn 
kØtp.ndin for test n y.sr by yes and 	btng deDrived 
if financial benefit, 

My twrt 	Is ds* fte in the *onth of . 	
1 

re"Ift *t the 	wilt eta, net be.'qiViit te u due 	elIaraflce if R,g easel 
/31 	X have naVal been *SXVd any iffise set. .Iktnq 

•xptbnatian regudinq any unlawful warts dine by me dunn! 
my service perftd a? 3Sa*. 

td.r the circuastansis stated ibave, X again pray 
ti 'FUr Sinsene, ti •XØ the adweise reterk nd $ave te 
free the un necessary harirasasant. An esdyeet!.n in this 
•att*r is ccl icited plsa. fl may kindly 	that if my.. cs is net d.sid.d wIthin 30 days if ric*tpt if this letter 
thiT% lihalt court of wi 

S : 

YOUrS faithfully , 

• 	 (AK,'Das ) '.5 	 D/Man3rfl. 
Arias Aviatiet terka Otyi*i 

C,P,W,D.,GuwøhatL4, 



2 s 

	

. o - 	- 
to  1e 

' • 1 

1, 	The Chtajf ørniLr,.or(NZ) C,P,W,O 0  Shftt.i*$ for tnfoattev, with a 	of rreiejtaje 
1tefltth 

	

Hø t* rerteetod te 	interva  
th$ iatter for 1titic* en humanItarlmn 

LISAUda 
V 	

2t 	The Rtcn* rrtzy, Enqinrin t*s"l"j St* 41 
ACjtjIiflZj, C,P,W,D lflferaat1 M.tzem Tsteee, Ca1quttai$ **1 	j.n nd 
actien 	 p 

The flh $Cfllf, RnØ**eP1n rowing ftaft 
Asasetetton, C,P.W,D,, Thtt?e..4 for tnfattefl 

foll 

arid neceesety action 0 

( 
•'•" 	

) 
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Govt. of India 
Central Public Works Department 

6• 

No. 9(1)/AAwD/94/335 I 
To 

Dated,the, 26th Dec. 1 94. 

The Superinteriing Engineer, 
Assam Central Circle, 
C.P.W.D., Guwahatl-21. 

Sub.:- Adverse remarks in the Confic3enti9l Report 
of:Shri A.K. Das, D'man Gr.II 	for the 
period from 8.1.91 to 31.3.91, 

O4e Self explanatory representation dated 26.12.94 
received from Shri A.K. Das, D'man Gr.II, at.ached to this 
D1viion, in coanEct.iori with the above mentIoned subject is 
sent herewith • It is requested that his ase be deciddd 
urgently as the applicant is suffering undue hardship for 
want of non-clearance of his E.B. case which has been held 
up for want of disposal of his reprsenttion c3t.23.7.93 
given against the adverse remarks communicated to him vide 
your letter No.5(7)/ACC/AR/COrlf/175 dt,306.93 

Er. R.S. Sheoran ) 

Executive Engineer, 
Assam ?wiation Works Division, 

c.p.w.n., iwahati-15. 

CoyY to :- 

Shri. A.K. Das, D'man Gr.II, Assarn Avition Works Division, 
C.P..D., Guwahatl_15, for inforttion. 

2) Personal file of Shri A.K. Das, D'rnan Or,II, 

ER. R.S. SHEORAN 
EXECUTIVE ENGINEER. 

cbc$ 



-' -. 

To 
The Superintending gineer. 
Assem Central Cjra1. 
C,P.W.t., Bamunimeidari. 
QxwahatL_ . 79J_OJJ, 

(Through Proper channel) 

Sub.se. Advexse remarks in the C.R. of Shri A.K. Das, 
D'rnafl Qr.IX for theperiod from 8.1.91 to 
31.3.9l given by Shri R. Deori, £xecutive Ergineer 

ef.:- 14y representation No.Nil dt.23.7.93 and No. Nil 
dt.20.4.94, and No. Nil dt.13.6.94. 

Sir, 

With reference to your letterNo.1j7/, CC/AR/conf/17S 
dt. 	 adve 4se.remarke in my C.fl. were acickF.eFto 
me. The re ply to the same was furnished vids my lettet Wo. ,jil 
dt.23.7.93. There after I request you vide my lettera dt.20.4.94 
and dt.13.6.94 for expunging the adverse rernakks.For.witnt of 
this, my E.B. which was due on 6/93 has not been allowed to 
cross and 1 am auffring for no fault of mtne  though about 
172 years have passed since my reply it.23.7.93 but I am not 
received any cQmimlniCation from your end. 

I may men tion here that s 

Xae to the motivated and unjustified adverse remark 
in my C.R. for a small period of 83 days. my  E.R. case has 
been kept pending for last one year by you and I am being 
depctv.d of financial benefit. 

My second increment' aftr ER was due on 6/94 and 
the earns has bmm not been allowed for want of action on 
my rpresentaticn and I am suffering financial losses due 
to non..clearanae of ER case. 

30 	I have neverbeen served any office memo asking 
explanation regarding any unlawful workn done by me during 
my service period of 30 years. 

Under the circumstances stated above lp I again prey 
to your conscience to expunge the adverse remarks and save 
me from the unnecessary herraeenmnt. An early action in this 
matter is solicited please. It may kindly be noted that if 
my case is not decided within 30 days of receipt of this. 
letter then I shall seek the help of the appropriate Court 
of law. 

Tours faithfully, 

Afl; 

I \ \ 
 

Wman 0.11, 

2c 

Aseam Aviation Works Division, 
C.P.W.D., Ouwahati-15. 

(fr Qc L)  

.FN~~ 	 Contd .. .. .. /2. 



-:2:- 

Advance copy to s- 

h. chief Enginear(NEZ), C.P.W.D., Clevps Colony, 
Dhankh.tj. Shillcnq3, for inforMation with eopiea 
of representation alongwith enclosures. 

He is requ.st.d to kindly interven, in this 
matter for justice on his consciøa. 

Copy to s-  

The 1egianal Secretary • Engineering Drawing Staff 
AeaoajaUon(Ez),c. , .w.D Nisam PS14C*,CSlcUttS.,20, 
for information and necessary eaton please. 

The Branch Secretary • Engineering Drawing Btaff 
Aaeocjation,.p,w.., Shillong*3, for information 
and early necessary action pleas.. 

C 

L1 

A.K. DAS 

4 

\ 
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GOVERNMENT OF  INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 

$0. 9( 1 )JAAwD/95/ ci 
	

Date : 

To 

The Chief Englneer(NEZ), 
C.P.W.D., Dhankheti, 
Shll.long 	3 

Sub * 	Advers$ ràmarks thk In the confidential report 
of Shri A.K. Des, D/Man - II for the period from 
8.101 to 31.3.91 - Delay in crossing the E.S. 

Sir, 

One self explanatory representation dt. 21.4.95 
received from Shri A.K. Des, D/Man II attached to this 
Division In connection with the above mentioned subject Is 
sent herewith. 

It Is requested that his case be decided urgenti 
as the applicant Is tufforing from undue hardship for wan 
of non-clearance of his E.ø. case which is held up for want 
of dtsposa1 of his representation dt. 23.7.93 given against 
the narrative adverse remarks ccm,nunicated to his vide the 
SE/ACC letter No. 5(7)/ACC/Conf/175 dt. 30.6.936 

Shri Des is also mentally Upset due to non-clearance 
of his E.B. since June'936 

Enclo * - One copy of representation 
dt. 21.4.95 

Yours faithfully, 

.7 
K.K. CHOWDHURY ) 

EXECUTIVE ENGINErR, 
ASSAM AVIATION WORKS DIVISION, CPWO, 

GUWAHATI 15 
Copy to:- 

1) The Superintendlng Engireer, Assem Central Circle, CPdD, 
Bamunimaldam, .fGuwahatl - 21. It Is requested that his 
case be decided urgently as the applicant Is suffering 
from Undue hrd-sh1p for non-clearance of his E.R. case 
since June 4 3. 
Enclo *' One copy of representation dt. 21.li.95 
Shri AK. Des, D/Man II, AAWD, CPWD, Guwehati - 21 for 

A - 

kXECJTJV ENGIN.iR 
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The eh1m 	

I 

	

( Thre 	PMr chstnst ) 

.te idvetse i.a*ka *T* the cidestii4 
m.sr of $*ir& A,K, **p D'**i *.tZ' 

	

for the 	fti 0.1.01 to 31,3.01, 

Z *. heLg inteted to briag I:r cd notios 
to dI.s oa the 	9 

k
pso4Li cue 

tn$te of lot of co spes. astili Lth tlø 
*thees $U* ntr*% Ct$1.,z'14), jwehsUrn21, 

The 0*00 is IVL*2 to $ UiaN*d pLtLi* SW thuo x Ala 
ier held u *1 ow Novit 0400 aLftoo 1.4.13. 

sitrI Pobl.n o0wis rnrsr se.tu 	tnesr, 
AVjtjon orko vtein ms4s 	tt e.f&rti$L regrt 
durà 8.1,11 to 314-011 1.e. for s1y $3 days irô the s 
was 

 
*iww*W&t#A as by the isptdq. MA Irier, 	*nra1 

eLrce1.,cw0 n.h.ti.2t, PIds Mu.B(7 )/IM$/Cini/lfl 
4t40.6.9$ miter lapse of two ysara. The rcp&y of the 
isas was iuxntahed vide ay letter 14,00 SU 440L769$. 
1"w1erv Z r*a.sted to the fuptows 	ne.r to 0X1nç 
the tLV*tac 	3 g.ijse*Ujed sdvas Iitil*ip 0* 
by d . Z*orL, Poxasr *sattLve i. 	 1neat vHs y letter 
Poo flu dt.2).4.l4 ovd dto'' *60040 201101$ and aovy of 
the sue waa sent to Ift also but t *1 t4ay t hmve rot 
resolved sny ft4tfz1 ruelt. 

Z asy asntlan hec.tMt 
1) ee to *oU*ot*4 s'i wJ'sst1fLpd advree raiii 

ny 	.gr a rnall eUaa of 53 days. sy T.. 
aces has b*; kapt ps'Lnt r lost t'o ys;rs 

se bs*i deprived *1 3.egttiasts iLnweidl 
et the eqs of above $O(itity).it t.h* 
of Slid *. fleori is c'Gipsr.d with 

*sssuasnt reporto of ain&i ç4ver by the eer1*er, 
lspertLnçj tiLesra W. later Muorso it sill 

ha *vtdett that this xeis*k is s jeit aottvatlest's 

hove never !I*eo aerved vy ftie* 'sas o*tdnq 
reqsr3iiq unlawful woitO i•re by as 

diatni rq euvie* period of 30 ys.rs. 
flder $re*aatvs st*Wd 	I prey to yesrW .

s00 tens. to h&ny *sis ____adv.rs. s.asrt *x*d save 
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cOvi;NTNT OF L)1 	 ______ 
N1T4L i4LI 	 7JIT 	i Lj 

LAI  

NO, 5(7)/AC(/AB/Coflf/ 13 	 Da'ted$j.kJ02/950 

To, 
—3'- 

thri D. P. Goyal, 
superintendingngineer, 
Delhi Central Circle"VIII, 
Central E.W.D., 

:sewa Ehawan, R.X. Iur*im, 
!$ Pe144 • 1i(X)66. 

• 	 ub*- Adverse remarks in '.R. of 5/hrI B.L. Das U!)C, 
Gautam Seha, JE and A. K. Dee, 1)/Man GrIIC). 

flf$q, This OtIice letter Nofl. 
I • 5 7 /ACC/AR/Conf/2607 dated 6-6-94 9  
p, 5 7 /ACC/AR/CoflZ/2608 dated 6-694, 

• 	 3. 5 7 /ACC/AR/COflf/2609 dated 6-691e, 
• 	 4, 5 7 /ACC/AR/Conf/55 dated &7i94, 

. 7 /ACC/iU/Coflt/83 dated i1-894, 

Kindly refer to this office letters under reference 
on the above mentioned subject. Your deçis ion on the coneflta 
of Shri Rabin Peon, Executive EnginaertVeluetiofl) on the  
representation of Shri B.L. Des,  UDC, Shni Cautam Saha, JE 
and Shni A.K. Psi, P/Man Cr-Il are *till awaited. 

E.L case of Shri A.K. Des, P/Man Fr'XI(C) is held up 
since 1493 for went of your decision on the comments of 
Ebni R. Dean. Engineering Drawing Staff Association is press-
ing hard for £inaliation of E.B. case of the person eoicerned. 

It is, therefore, requested to kindly cprnmunicate 
your doeiaion on the representation as mentioned above immedi-
ately for further necessary action at this and please. 

( . X. GUk'Th ) 
Executive Engineer(HQ) 
Assam Central Circle, 
C.I0.D., Gahati-2i. 

Copy tot- 

The Chief Engineer(3'EZ), C.l ..D., Dhankheti, Shillong-'3 
for kind information please. 

The Branch secretary, E.D.S.A., 0/0 the SSi(NEZ)pC.P..D., 
Dh.n3çheti, Shillong-3 w.r.te his letter No.Et)SA/NE7/5HI/ 
BRIHI59 dated 11195. 

3, The Iegional Secretary, E.D..A., C.P..D., Calcutta-20 
information. 

Jshri A.K. Dee, P/Man G 	Assam Avia4on Works Divn., 
C • P • 'i .1) •, Guwahati-1 5 ( 	EE/AAWD/C4)/Guwahati-1 ) 

XECUTIVE1NELR(1!Q1 
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14. (I) Ministerial staff 	H/Clerk Accountant 	E.E. 
(ii) Class IV staff in Fl/clerk 	 E.E. 
Divl. Office Accountant 

(i) Sub J)ivL Clerks Asstt. Engr./Labour 	EE/SE 
& Clerks Officer 
(ii) Class lv staff in Do. 	 E.E. 
the Sub. Divn. and 
attached to Labour 
Officer. 

Steno 	attached 	to EE/Labour Officer 
Ex. Engr, and La- 
bour Officers 

Isolated posts on re- Junior engineer 	A.E. 
gular work-charged 
establishment. 

4 

S. F. 
LEE. 

FE/SE 

JS.E. 

5 

S.E. (both Copies) 
E.E. (both copies) 

F.E. (both copies) 

E.E. (both copies) 

Steno..to EE (both copies) 
with FE. Steno, to SE 
(both cepies with SE) 

E.E. (both copies) 

I: 

Period of Confidential reports 

3. The Confidential reports of Engineering Ar-
chitectural and Horticultural Officers and staff are to 
be written for the year commencing from the 1st 

; April of each year. Those Of nOn-engineering Officers 
p  and stall are to be written for the calendar year coin-

mencing from the 1st January of each year. 

'4. in the case of Engineering, Architectural and 
Horticultural Officerg and staff a brief narrative report, 
in duplicate, on plain paper for periods less than six 
months, from 1st April may be written and sent to the 
next Reporting Officer, in case he has been transferred 
to another unit. However, a full and comprehensive 
;.eport in the prescribed form must be written for 
period of six months and above; and in all cases in 
which the Officer is serving during January to March, 
unless a full report has been received earlier. No 
repor.t need be written periods of less than three 
months. 

.5. Copies of confidential reports are not to be re-
tained by the Reporting Officers. 

The reports should be written in the Reporting 
Officer's own hanthiiting with correct name, initials 
and spellings and other details duly filled in. The 
ephemeral roll of the official concerned should be 
consulted and entries i1'1 the confidential reports should 
be made after assessing the remarks in the ephemeral 
roll. Instances of defects hi time work; character and 
conduct, if any, should be quoted briefly. The reporting ..n_______1___..1.,1_1______._._..,. !1___.__ 	n. usm.cr nuuiu usu givell. an  iiiweauust o ole enoris 
he has made by way of guidance, admonition etc., 
to get defects removed and results of such efforts. 
flelow the full dated signatures of 'the Reporting Officer, 
his. name and' designation should. be  written in block 
letters and rubber stamped. 

Confidential Report forms are given at Appendix 
vH.f. 

Atherse Remarks 

While giving adverse remarks in the confidential 	
\\ reports the following should be borne in mind by the 

Reporting Officer 

(a) Adverse entries relating to specific incidents 
should ordinarily not find a place in a charac-
ter roll,. unless during the course of depart-
mental proceedings, a specific punishment 
such as censure etc. has been awarded on 
the l)asis of such art incident. 

(h) Jucidents not, important enough to call for 
(ICpa rtmctital proceedings, but sufficiently 
serious to be specificall y  mentioned in the 
confidcnti1 report, should be recorded only 
after the Reporting Officer has satisfied him-
self that his Own conclusion has been ar-
rived at after a reasonable opportunity has 
been given to the officer reported upon to 
present his case relating to the incident. 

(c) Reference to snecjfic incidents or deficiencies 
should only be by way of iilustrafioris to 
Support adverse C0W111c111s. 

Colntnnnknth,J) of adi , erse ieniails 

Where an advers e  entry is made in the repout, 
whether it relates to remediable or an irremediable 
defect, it should he communicated to the Person con-
cerned by Reviewing Oflicer a[ter (hCy have been scell 
by the Cowitersigniug Oflicer, within one month of 
the completion of the report. Where there is no Re-
viewing Officer, the adverse entries should be com-
municated by the Reporting Officer likewise. But while 
doing so, the substance of the entire report including 
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and instances of good and bad work as tiey cccu 
from time to time. 

Apart from the adverse remarks in the conti- 

f dential reports, in case it i.s noticed at any time that 
there is a. fall in the standards of an Officer in reation 
to his oast performance as revealed throught the 
assessmcflt, his attention should he dravn to this 
fact so that he can be alerted for improving his per 
formance and does not suffer in his service prospects 

• without kfiowing about the deterioration in his per-
formance. 

The general policy should be to discourage' 
the practice of granting letters of apprediation or 
notes of commendations to Govt. servants and pacing 
them in the C.R. dossiers. Exception may, however, 
be made in the following cases: 

what mv havc be 	sid lii prisc of the Offictr 
1L4ortccl upon should also be communicated to him. 

While communicating the adverse remarks to the 
Government Servant concerned, the identity of the 
Superior Officer making such remarks should not 
normqlly he disclosed. If, however, in a particular 
case it is considered necessary to discose the identity 
of the Superior Office, the authority dealing 'with the 
representation may at his discretion allow the identity 
to be commupicated. The commuhication. should be 
in the form of a D.O. lettcf and sent direct to the 
person concerned in a sealed cover. 

Representation against adverse remarks 

10. Representation against adverse remaiks are to 
be made within 45 days of thel communication of such 
remarks. The representations should be addressed 
direct to the Coiintersigning Officer concerned, who will 
finally decide the points at issue and pass orders on 
the representations after obtaining comments from the 
Reporting Reviewing Officers. The representations 
should not be added to the CR Dossiers. While flnalis-
ing the representations the following points shoul4 be 
taken into account :- 

If it is found that the remarks were justified 
and the representation was frivolouS, a note 
will be mado in the confidential report 'of 
the person concerned that he did not take 
the remarks in good spirit. 

If the competent authority feels that there is 
not suflicient ground for interference, the 
representation should, be rejected and the 
officer informed accordingly. 

If it, however, feels that the remarks should 
be toned down, it should make necessary 
entry. separately with proper attestation at 
the appropriate place in the report. The çor-
rection should not be made in the earlier 
entries. 

If the competent authority comes to conclu-
sion that the adverse remarks were inspired 
by malice or were entirely incorrect or un-
founded and therefore deserve expunction, 
who should score through the remarks, paste 
it over or obliterate it otherwise and should 
make an entry with its signature and date 
stating that if had done so. But before doing 
so, it should bring it to the notice of the 
I-lead of the Department or Office if it is 
au authotity other than these. 

Letters di appreciation issued by the Govern-
ment or a Secretary or .lIead of J)eptt. in 
respect of any outstanding work done may 
be placed into the C.R. dossier; 

Letters Of appreciation issued by special 
bodies or Commissions or Committees, etc. 
or excerpts of their reports expressing appre 
ciation for a i3overnment servant by name 
may also be place in C.R. dosier; and 

Letters of appreciaton from individual non-
officials or from individual officiais (other 
than a Secretary or head of Dcptt.) may go 
in to the conlidential report dossier if COfl-

fined to expressing appreciation for services 
rendered far beyond the normal. call of duty 
and provided the Secretary or the head of 
the Dcpartmcnt so directs. 

Appreciation of work should more appropriately 
be recorded in the annual confidential report rather 
than in such letters of appreciation which do not give 
a complete perspective of the employee's good and 
bad points. However, the mere fact that a stray letter 
of appreciation goes into his C.R. dossier does not 
give the officer undue advantage in the matter of pro-
motion which is governed more by consideration of 
general and consistently high performance than by 
occassional flashes of good work. 

(Mm; of H.A.O.M. No. 51/5/72-Esstt (A) d(, 
20-5-72 paras 13.1. and 2 as circulated by 
Central Office No. 14/1/77-EC VIII dated 

Efficiency Bar 

15: No officer is allowed to cross efficiency bar 
unless his work and conduct has been adjudged to be 
good. For this purpose, his Confidential Reports 
should be reviewed at the time of consideration of 
the case",of crossing efficiency bar by the Department 
Review Committee constituted for the purpose. (The 
Review Committee is the same as fo considering Con- l. All Reporting Officers are required to keep a 	. Iirmation of oITjcy an the grade (Goveinment of 

regist,r to enable them to record their observations 

pot,
si 1Jjke10wtF'J 25). 

11 A copy of the order issued n such represen-
tations ,against adverse remarks and memorandum 
awarding punishment, if any, in disciplinary/vigilance 
cases should be placed in the both copies of the C.R. 
dossier in the Central Office and or other offices where 
the reports are to be kept. 



I ,N- 
S. 
"N 

5 

() if 	rir rrt1: f7 arfir 	PT 

37k ZrT 9t T1TT rfrr 
frnfl frth rrrf fk 

1~7 1T 1' T 	frT I 

( ;% 	UUZT SITRWt 	3t9 Tf ZF T fFF rr 
ftrc trzr1r r'r rfY th 	 &ir rrr' 
r-rr 	ft rtm rfir fkrr rr I 

( ) f 	 r 	f;rr 1 	if rzr 

rrinr 	.fPr 4 
qTTT  

(v). 
rfkT fatqjt ,  izir 4 iftff sfi 'r rr 

fr 3mza frnTr fi 3TI 	If97  

it 	ft rrn 	rr rr sr 
rq 	 3 	TR 	TT 

F rrr 	rfif 	ft if 	Th 
WqT r 

TFt fkTPTrTT  ZrT 
mr 'i rrrr 9T1Fr I 

rrf c/1l1d i ITTIT fi 

rrrf j tk 	rZTT 	tr rr 
frfkff, Tfqft  fktft 	tft IT1Tf 

tt 	i/i BT,7 	r~t fkrt 7.4t znft , 	rw 

frV 1T 	T9 	T1ftZ 	arr  

 

3TffTqT 'if¼ fth 	 f 	ftTT rftr 
mm ftaq fwiwfl ri 

UffWT tr 	r Tr?T 	3f17 
\\ frr  rru wrf nf 	wfl f1qT 	nrT jri 

T9t frr IT rth 	fkit riirn 

ftftr 	Tft qTfku Aj qTTTTI Wzf :~Tftzr~  

	

- tff 3T4,TT WUflT ft'qfitfl' 	ftqftr  fTqW  
t frrrfr tri rir fq 

fr[r Trrnf t 1TT 3fl 	TP1F tf 9TffT 	:. 

(i) 

	

rrr fnwrr 	ri rr 
• 	 qt ft4r fkq't f'iifrw IZ TW 7T UT,7T 	I 

( i) frv?q fr9Tpfi ir riir 3P!IT rfiithfi ru ZTFft 
i'iii qt ZTT Trr 	 rnr WT 

(iii) 	tflT rrt i1fr (fk rr 
TrrrT rcl 	 rir rf it fijft 

f~Iti NFT 	TUT urT r77r 

	

9.T 	9 	r 

TTT I4TTFT9TT UTT 191Vr NIT T[7 't I 

ifk ftqftT Ikqft 	ifv mfr 
I i fr 3II9.T T1 	9. 	iIr 

	

9.19 	it 
9 fl:Ti: I RFT 4t ITM 	rj f flqfp  ftqIj 

rirr q17 7VT t . affiffwrfl .  q7I ff 

	

11 3I'Tfr TTPT nII ANT, fTP tT-F fic TFt 	¶T 
3TqTI rr2Tr. 	T9. 	f 

ET9. fTr 3TTIIT 	I 

(Pr 	RqiT 25-4- 1 977 	o i 4/ij 77- 

20-5-72i 
ToTti ,  5J/5/72-Tfo () 	T 13-1 	2) 

fFit 41 	t 	TTT 	TqT T 	9.9. 
ar9.rrfT 	i 	ift 19. TI9 	3T1 311 WUT 

T1Tzr 	ffli fk? 	t 
TTr1Ifr RT 9t 3TPIt T1 IM TRTThfr 

	

rr4r1,7 fi- 	fr 	) I 
25 

	

ftfr 	rtsrrj 	r prr 
fkrr ufr7.1 r1ir rrt 	mt  Fo 

rfr fr*Ti mur 9T9.T: 	 t 
fqift 

k. fft fi 	 ETIicI 	TI 
tn 	nrr ni 	 q- fq-ffTT ffRi MR affim -ft 
rq fI 	 fTT 	T1f.t 	rrfr 
W9TI 

99. frN 	f9iT1 oifi 	 T qT I 

sT1T aTv#VnI  

10. 	 M* , '. fMg ft 

	

rIr 	TTr1 rfr 

wr17 t fkrrftr rt r arffiui fr*i qTZzTT 
fr 	TTT 	 3TfqWTftM~  

TT I 41TrI t ifrpft  ftq 
tt fkfift 	r 	r rn I3r{rff 
I rfrfir 	W rff Tq T 

ik 



16. If o the date tWC of Govt. servant 
is under 

n  
suspension or disciplinary/cm1 	

court proceedings 

against him are contemiIated or pending, the findings 
of the DPC in regard to his crossing of .EB stage 

a sealed coVer. The sealed cover should be placed in  
should be opened after conclusion of the prOCeediJ1gS 
If the'GoVt. servant is fully exonerated the recommen-
dations may be implemented by the Competent au-
thority who may lift the bar. retrospeOtivelY from the 

date recommended by the DPC. In that case the Govt. 
servant shall be entitled to arrears of increment(s). 
in ease, howVer, the proceediflgS do not result in corn-
plete exoneration of the Govt. servant, he cannot be 
allowed to cross the E.B. from a retrospective date. 
His case will be considered by the next DPC which 
mets after final orders on the basis of the proceed-
ings have been passed, and the Committee will then 
consider him for crossing the bar from a prospective 
date. While doing so the Committee will take into 
acouflt the order passed in the conciusio1 of, discipli 
nary proceedings. 

17. The following time schedule may be obserV-
ed in processing the cases for crossing the efficiency 

bar 

Month in which EBcaSeS 	
Months during which the date 

should be considered by 	of crossing or EB falls 

the DPC 

	

. 	
January to March 

January  

April 	. . 	
. April to July 

July 	
. August to October 

	

. 	
. November to December 

October  

in the event of DPC being convened after a gap 
of time following the date on which the Govt. servant 
became due to cross the EB, the Committee should 
consider only those CRs. which it would have consi-
dered bad the DPC been held as' per prescribed sche-
dule. In the' eveifl of a. Govt. servant being found, un-
fit to cross the EB from due date, the same DPC 
would be competent to consider the report for the sub-
sequent year also if available. Thus the same DPC 
coul4,eXami whether the Govt, servant is fit to 
cross the EB from the next succesSiVe years also. 

(DP&T O.M.No. 29014/I/76tt( 	
dt. 

X-iO76, ad No. 
29014/3/84E8tt (A) 
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SECTION 6—PROMOTIONS  

1.. For purposes of promOti0fl the posts are classi- 

fied as, follows 

(i) Selection 
05t5_Pom0tio to these posts 

are made' by selection based on metC'tIm 

senioritY. 
The  inii3ilnum service required for 

eligibility for p
l be as indicated romotion shal  

in the Rectuitflleflt Rules for the post or it 
there is no such proViSion in the Recruitment 
RUles as decided by Government from time 

to time. 

(ii) Noflse1eCti0hl Pos(s_PromotbolL to such 

posts are made on the basis of seniority sub-

ject to the rejectiOn of the unfit. A person 
eligible for prornOtiofl to such a post on the 
basis of his seniority in the lower gradc may 
be assesed by the Departmental PromotiOtl 

if h Committee as fit for promotion 	
is service 

record for the last 3 to 5 years is found satis-
factory, there is no vioance/disciplinary  

case againt him and integrity certificate has 
been issued in. his favour. A departmental 
examination, qualifying or competitive, may 
be prescribed as method for determination 
of fitness, in addition to evaluation of. service 

record. 

selection and non-selection 	posts 
2.' The principal 

in the CPWD are listed below :— 

Non_selection Posts' . 
Selection Posts 

Group 4 

Director General of Works . 
Additioial Director General of Works 

Chief Engineer (Civil!EleCt./D° 

Chief Architect  

Additional chi6f Architect 	. 
supr intending Engineer  

Superlfltófldlfl5 Engineer (Selection grade)  
Senior Architect 
Director of liorticidturelAddi. Director 

of HOttlCtiltU 

Executive Engineer (from the grade of 
Executive 	Engineer 
(from the 	grade 	OF 

Assistant Engineer) Assistant 	Executive  
Egineet) 

sst ArChitCCtS (from the grade of At. 
ArchiteCtS 	(from 	the  
giade of Dy. Architect.  

Arch.) 

111y. Director of Horticulture 

Group B 

Assistant Engineer 

Assi8taflt Architect 

Asstt. Director of HortiCUlta'e 	

If 

1 
L 
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